IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A.Ne,385/93 ‘ Date ef Order: 27.,9,1993
&
BETWEEN :
K.Bikshalu _ : .+ Applicant, ~

AND

The Superiatendeat eof
Post Offices, Temalil

Divisiem, Temali, .. Respendent,
Ceunsel fer the Applicamt .. Mr,P.V.Krishmaiah
Ceumsel fer the Respemdent : e« Mr N,V ,Ramara
CORAM:

HON'BLE SHRI A,B.GORTHI : MEMBER (ADMN,)

HON'BLE SHRI T.CHANDRASEKHARA REDDY : MEMBER (JUDL.)
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Order eof the Divisiem Bemch delivered by

Hem'ble Shri A,B.Gerthi, member (Admn, ).

The grievamce of the applicamt hereim is agaimst
the impesitiem eof the mimer pemalty of withheldimg ef
ene incremenmt fer & peried ef eme year witheut cumulativeﬂ

effact,

The applicamt while werkimg as LSGPA at Repalli
Head Office was served with a charge meme dt, 16,2,1993,
The allegatiem im the charge mem;:t;a:'there was a
deficiemcy eof Rs,617/~ im cash balamce umder the charge
ef the applicamt, The respemdents prepesed te impese
a mimer pemalty amd accerdimgly called fer the explanatien
of the applicamt. The applicamt seught seme additiemal
decuments and alse extra time te prepare his defemce,
While the statememt# ef the applicanmt dt, 9,12,1992
recerded ir the presemce of ASPO, Repalli was furmished
te the applicant, twe ether decuments nmamely the ASFs
repert and the past Werk Verificatiem repert were met
furmished te him, His request fer extenSien ef time by
8 days beyend 15,3,93 was alse rejected, As the applicamt
did met furmish. amy reply te the charge meme the cempetemt

autherity passed the impugmed erder em 29,3,1993,

3. We have heard learmed ceumsel fer beth the
parties, Mr,.P.V.Krishmaiah has shewm us decumemts which
sufficiently imdicate that the applicamt was suffering

frem heart attack durimg the peried March/April 1993 snd

.3



L{mé(vb“{ [2636

—4—

To

1. The Superintendent of Post Offices,
Tenali Division, Tenali.

2. One copy to Mr.P.v.Krishraiah, Advocate; 5=1-708/2
Bank Street, Hyderabad. -

3. One copy to Mr.N,v.Ramana, Addl.CGSC. CAT.Hyd.
4, One copy to Library, CAT.Hyd.
5. One spare cCOpY.
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that he .was alse an ‘imipatient im a Nursimg-Heme frem

A

.:-21,3,1993 te 1,4,1993,. It is further seem that he

. 1 \ - -
was receiviag treatmemt as &m eut patient frem Osmania

 Gemeral Hespital, Hyderabad frem 22.4,1993, Feem the

decuments shewn te us it is.appareat that the applicant
was irdeed im-dispesed et the relevamt time amd that
his request fer extensiem eof time ceuld héve been
sympathitically cemsidered by the cempetemt autherity

instead ef rejectimg the same,

4, In these circumstances we are of the censidered

view that the applicamt has been denied due eppertumity te

put acress his defence, Accerdimgly the impugnggzgiéxr
dated 29,3,1993 is hereby set aside, We direct the
resperdents te furmish cepies of ASP's repert amd past
werk verificatiem repert te the applicamt within eme
week, If amy ef the decumernts é%e net available the
applicant will be se imfermed, The applicaat shall

submit his defence te the charge meme dated 16,2,1993 te

the cempetemt autherity wit%i¥2§§§m the date ef cemmumi-

catien ef this erder amd the cempetemt autherity shall
thereafter, takimg inte cemnsideratiem the explamatiem
effered by the applicant, pass am apprepriate erder

within 4 weeks of receipt ef the explamatien,

5. The applicatiem is dispesed ef im the abeve

terms, There shall be ne erder as te cests,

~ el
(T CHANDRASEKHARA REDDY ) ’%;T;Tég;;gif’”)

Member (Judl. ) Member (Adma. )

Dated: 27th September, 1993

(Dictated im Opem Court)
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. Dateds Q'\-? ~1993 . | ;

. OBDERATUDGMENT s .

|
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MaA-/R?A./C.A.NOc ‘
in
C.A.No, 38 S-\ci?)' |
T.A.NQ. . o (W.p. )

TYPED BY COMPARED H¥

CHECKED BY APPROVED BY

‘
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYZERABAD BENCH AT HYDERABAD

THE HON'BLE MR.JU$TICE V.NEELADRI RAO
- VICE CHAIRMAN

AND
\—

THE HON'BLE MR.A.B.GORTHI :MEMBER(A)
- AND -

THE HON'BLE MR.T.CHANDRASEKHAR REDDY
i MEMBER{ JUDL)

D /
THE HON'BLE MIVZIT.TIRUVENGADAM:M(E) .

Adnitted and Interim directions
issugd '

Allo edo ’

Disposed of with directions
Dismigsed as withdrawn
Désmissed for default,
Re jecked/Ordered,

No order as to costs.)‘
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